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IN
0.Aa.No0.2238/95
HON '3LE MR, S. Re-ADIGE HICE CHAT A7 AN 8)
HON'BLE DR. 4. VEDAVALLT, MeMBER(D)

Janardhan Tiwari,

Qnstable No.380/L,

/o sh. Kanhji Tiuwari,

Rlo 4=-480/ Neshru VHhar,

Near Timarpur, »
Delhi -0 54, se o Poplicant,

\/e rsus

1. Union of India/
Lt. Goveror of Delhi
(through ommissioner of police),
Police Headquarters,
TR Wiidno
New Delhi,

2. W.mmmiSSioner DfF'PDlipe,
(Provisioning & Lines),
Rajnur RDad,
Delhi"07' . .-......ReSpOﬁ.deiﬂ¢;So

N

oaper ( BY CIRCULATION)

HON'3LE MR. S R ADLGE, VICE CHAI A1an (o),

Perused the Ra,

2. mart from the Ra being filed uith graent
delay and being hit by Rule 17(1) CaT(P rocedure)
Rules, s notice that the impu.gned order dated
18.9.96 was a consent order di ctated in open

court in the presence of both parties, and nothing

contained in it brings it within the scope and anmbit e:’

section 22{3)(F) AT Act read with Order 47 =ul> 1 we
under uhich alone any judgment/o rder/ decision of thg

Tribunal can bs revisuwed.

3. The R. A, is rejectad,
e Aoy s /4%§;/o¢@ 2
. g &
(DR, a. VEDAVALLT ) ( s.R. 158/
M M8 ER(J) 4 | VICE CHaImIAN(a),

/ua/




